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Clauses 2 to 20 were added to the Bill

Clause 1. the Enacting Formula and the
Title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA Sir, |
move :

"That the Bill be passed."

The question was put and the motion was
adopted.

THE ESSENTIAL COMMODITIES
(AMENDMENT) BILL, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT

(SHRIGHANSHYAM OZA) :
Sir, 1 beg to move :

"That the Bill further to amend the
Essential Commodities Act. 1955, be
taken into consideration."

Sir, the House will remember that the
present Essential Commodities Act was
passed in 1955. It replaced the Essential
Supplies (Temporary Powers) Act, 1946
which was then in force. As early as 1955
and even before it was found necessary to
have such an act permanently on our statute
book for the control of production supply and
distribution and of trade and commerce in
certain commodities.

Sir, we are trying to achieve rapid eco-
nomic growth along with social justice’. We
are raising resources nnd" making invest-
ments in various sectors in a planned and well
thought out manner. Situations are bound to
arise, wherein constraints on production,
supply and distribution of commodities may
occur. Essential Commaodities Act provides in
the interest of the general public for the
control of production and distribution and
trade nnd commerce of commodities which
we deem to be essen-.ial At present these
commodities number 58 and include items of
daily consumption like foodgrains, sugar,
vanaspati kerosene, drugs, medicines, etc. It

has been the
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experience of both the Union and the State
Governments that the Act has proved quite
helpful in curbing hoarding, profiteering and
blackmarketing. In 1970 action was taken in
22,739 cases. In the first eight months of the
current year it was 10,980. The number of
persons prosecuted in 1970 was 17,535 while
in the first eight months of the current year it
is 8,865.

Sir, from 1955 onwards we have made
suitable amendments in the parent Act to
make the provisions more effective. The
present Bill is a further step in that direction.
It has to be borne in mind that neither the
original Act was framed nor the present Bill
has been brought forward to deal with the
present situation only arising out of
emergency in our country. For that we have
also presently put on the statute book the
Defence of India Act and have framed rules
thereunder. Essential Commodities Act has
become a sort of permanent measure. The
provisions of this Act are enabling and can be
brought into operation or withdrawn
according to the exigencies of the time. As |
said earlier, keeping in view our developing
economy such measures provide a very useful
instrument for meeting certain situations as
and when they arise.

Sir, coming to the present Bill, I will try to
explain to the hon. Members in short what the
various clauses seek to achieve.

clause 2, sub-clause (i) seeks to amend
section 3, clause 2, sub-clause (j). As the
clause stands today, it provides that the
Government may by order provide for any

incidental and  supplementary  mutters
including in particular the entering and
search of premises, vehicles, vessels

aircrafts and the seizure by a person
authorised to make such search of
article in respect of which such person has
reason to believe that contravention of the
order has been, is being or about to be
committed. We may may mark the word
used here  ‘articles’  which means
articles could be seized. As hon. Members
will see, the clause as it stand ioes
not expressly authorise the seizure of con-
veyances used in conveying the i or the
covering or receptacle or vehicle in which the
property is found. It is no sary to empower tne
seizure of not only the articles but also of
conveyances, covering, receptacles, etc.
Seizure of articles in res-
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[Shri Ghanshyarn Oza.] pect of which
contravention of an order taken place
without an)' authority  to seize covering
etc. was proving irksome in practice in
certain cases.

The next proposed amendment is in res-
pect of sub-section (3B) of section 3. Sub-
section (3B) of section 3 of the Act lays
down the procedure for fixing prices of
foodgrains, edible oilseeds or edible oils
sold to the Central Government or a State
Government by an order made under clause
(f) of sub-section (2) of section 3. Such
price is to be fixed under the present law
having regard to—

(i) the controlled price fixed under
this section or under any other law;
and—the rod used here is 'and'—

ihe prices of these commodities
prevailing or likely to prevail during the
post-harvest period in the area to which
this order applies.

The word ‘and' between the two clauses is
not proper. It should be 'or'. Because when
the price is fixed statuterily by an order it is
not that we should go on to consider the
price that is likely to prevail in the post-
harvest period. Therefore we want to omit
the word 'and' and put in the word 'or'. If
there is a controlled price then legally that is
the only price which is applicable and
payable. The post-harvest price can be taken
into consideration only when there is no
controlled price.

Clause 3 of the present Bill seeks to
make an amendment in section 5 of the
principal Act. Section 5 of the principal Act
refers to delegation of powers to make
orders under section 3.

Section 3(3A)(i) empowers the Central
Government by notification in the official
gazelle to delegate powers to control rise in
prices and to fix the price at which any
foodstuff should be sold.

A doubt has been raised whether the
power to issue a notification under this sub-
section can be delegated to State Gov-
ernments or other authorities under section
5. It is proposed to amend the Act to make
it clear that this power under section 3(3A)
is also capable of being delegated, not ihe
power to issue orders only but the powe-
to issue notification also.

[RAJYA SABHA]
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Section 12A bi the Act and section 8A of the
Criminal Law Amendment Act, 1952 provide
for summary trials for contravention of orders
declared as special orders under these sections.
Section 12A was inserted in the Essential
Commodities Act 1955 as a new section by the
same said amending Act, This section
empowers a special judge trying an offence
under sub-section (i) of section 6 of the Crimi-
nal Law Amendment Act, 1952 alleged to have
been committed by a public servant in relation
to the contravention of any special order
notified under section 12A of the Act in a
summary way. These provisions had validity
only for a limited period and were extended
from lime to time. The present validity expires
on 31-12-1971. Even at the time of the last
amendment -some hon'ble Members had
expressed a desire either for a longer extension
or for making it a permanent feature.

The Goverrfment have carefully considered
the question.of extending the validity of these
sections in consultation with the State
Governments and the concerned Ministries of
the Government of India. Taking into account
the fact that shortages of certain essential
commodities are likely to persist for some time
to come, Government consider it desirable to
place these two provisions permanently on the
Statute Book instead of extending their life
from time to time. In view of the stringency of
the provisions, a two-yearly review of each
notification that may be issued under the Act
has also been provided with consequential
saving provisions. | hope the honourable
Members will agree that the amendments
suggested are necessary to lhe provisions of
the Essential Commodities Act more
purposeful and effective and 1 commend them
for acceptance of the honourable House.

The question was proposed.

SHRI BABUBHAI M. CHINAI (Maha-
rashtra) : Mr. Chairman, Sir, while whole-
heartedly supporting ihe Bill I want to bring to
the notice of the hon'ble Members a few
points. The first is that the Act expiring on 31-
12-1971 is now being made permanent on the
Statute Book. The second point is that by this
order 58 commodities have been covered
under the Essential Commaodities Act. There
can be no two opinions that in an emergency
like
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this the prices of essential commodities
should be controlled and it should be seen
that no undue advantage is taken by those
who are responsible for rising prices.
However, | want to bring to the kind
attention of the hon'ble Minister that on 4th
December we have passed the Defence of
India Act and that Act and this Act overlap
each other. Therefore, | would request him
to examine it at his leisure if there is any
overlapping which could be eliminated in
future.

Sir, only two days before the hon'ble
Finance Minister came before the House
and levied an impost of nearly Rs. 134
crores which we have all very willingly
supported in the cause of the nation. But
one must not lose sight of the fact that
there are certain imposts which will add to
the cost of manufacture of certain items
and the cost of the item is bound to go a
little up. The Government in their zeal tn
keep the cost at the lowest should not
forget the realistic situation which faces the
country by way of imposts of the burden
which the hon'ble Minister has put.

The second point which | want to make is
in connection with the textile industry. Sir.
we have got a very radical example. Even
though orders were issued to the textile
industry to produce standard cloth, the
industry was not in a position to produce it
till the last quarter of 1970. And the
causes—1 do not want to repeat—are well
known to the Government. Sir, the essence
of everything today is production. Here my
humble appeal to the hon. Minister is this.
To maintain the price line, the essential
thing is more production and for more
production you will require raw materials.
If raw materials are supplied to the
concerns in time, if licences are given in
time, | have no doubt in my mind that there
will be more production and the price line
will be maintained, and there will n)t be
any necessity for the Government to come
down with a stick on anybody, because the
nation's conscience has been roused and
they are all prepared to cooperate with the
Government. Sir, | know of instances where
even when the certificate of the military
department had been obtained for
production for military purposes the raw
material licence has not been given to the
concerns. Tf this is tlie ;he Government! s
going to function.
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| am afraid, Sir, the prices can never be kept
under control. My humble appeal to the hon.
Minister is, when licences have to ! be
given, where the certificate of the military
department has been obtained, at least in
those cases raw materials licenses should be
supplied immediately, so that the nation
does not suffer, the defence effort does not
suffer.

lhe third anti final point that I want to
make is, after all for whom has this Bill
been brought ?  This Bill has been brought
for the benefit of the consumers. The con-
sumers must be protected. There can be no
two opinions about it. But in doing so, the
Government  should not forget the
small men, the small traders. | have
always found that the small traders are
being picked up one or two here or there and
are fined or sent to jail for a little fault here
or there, or sometimes without any fault
even, while the big people, the  producers
and distributors go scot-free. This is not
the purpose of this measure. This
measure should be enforced at the higher
level, the middle level and the lower level
with the same zeal, so that the small
traders are not made a  scapegoat. |
have always found, and 1 am sure the
House will agree that we have always read
in  the papers, that a small trader who
charged two paise more for his drug or four
annas more for his sugar or rice was caught
and jailed for three months.  Of course,
he should not have done it. But what
afcout the middle distributors, the
wholesale distributors and the producers
who charge  higher  prices and go scot-
free ?  Therefore, the Government should
take care of those people first and not the
small traders who are also common men
and who are consumersthemselves. |
do not plead for the small traders who are
really at fault. But in actual practice |
have found over the last several years that
the small traders ave the escape goat of the
Government and  the whole bulk of the
producers, the middlemen and the
distributors go scot-free. T hope, Sir, the
hon. Minister will lake care of these people.
Sir, 1 am reminded of a Gujarati proverb
which tlie Parsis generally quote. Tt says

ZINETT T ;2T A 97 qg

It means that in a family the elders go on
moving about, but if there is any blame to
be apportioned, then the youngest
daughter-
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[Shri Babu Bhai M. Chinai] in-law is ihe
victim. So, let not the youngest daughter-in-
law be made a vtclim. Let the elders who are
at fault be taken to task. | hope, Sir, the
Government will look into this matter and
enforce this measure effectively to see that the
prices do not rise. Thank you.
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MR. CHAIRMAN : Mr. Sanyal

SHRi  SASANKASEKHAR  SANYAL
(West Bengal) : Mr. Chairman, Sir. this Bill is
partly necessary and partly unnecessary,
because it is a tittle variation of the old thing.
As my friend Shri Babubhai Chinai said, the
defence of India is overlapping. Thai is partly
correct. That is another matter. You would
remember (hat some days back | came to your
Chamber and mentioned the matter that | and
my '‘Brahmin" went to a shop to make some
purchase-... (Interruptions). | am a Bra-man
and my wife is a Brahmin. That is the proud
privilege of all Brahmins.

Sir, | went to a shop and | mentioned to yon
"hat sugar was selling at a higher rate.

W TTRATTIOST : FIX 77E7e 7 7

ot TN W JeATR: 29 949
TJTT ATRITE |

St TR AT, AT
ARV E T FFT

MR. CHAIRMAN
equally good.

. All Brahmins are

SHRi SASANKASEKHAR SANYAL . T
would have given him a good answer to his
question, but that would involve the Chair. |
am as good a Brahman as the Chair may be. [
am one of those persons who go to shops to
make purchases...

MR. CHAIRMAN ; You have to talk on the
Bill.

SHRI SASANKASEKHAR SANYAL : |
am coming to the Bill. 1 mentioned to you
regarding the rise in the price of sugar and
kerosene.

11 AM.

Somehow or other you did not permit me to
mention that matter but | do not grude, Sir, if
you go to Connaught Place

[ 16 DEC. 1971]

{Amdt.) Biil, 1971 26

you will find that orange is selling at higher rates
on the plea that Bangla Desh fight is going on.
You go to the Druggist; Calmpose, a tranquilliser
is selling at a very high rate-You go to a retailer;
sugar is selling at a higher rate; kerosene is
selling at a higher rale; mustard oil is selling at a
higher rate. These poor retailers say that the big
dealers of Pahar Ganj are charging higher rates
from them. Whal happens is this. These big
dealers are writing in their account books the
proper rates  but they are charging higher
rates from these small dealers. | am persomi.iiy
satisfied that these small dealers, the Vithalbhai
Patel House dealers are not making any
profits for themselves. My friend referred to
prosecutions and convictions. You have been a,
lawyer; j have been a lawyer. And we know these
prosecutions and convictions under the Essential
Commodities  Act have not  stopped
blackmarketing even by a fraction because this is
not so much a penal proposition as a
preventive proposition Therefore | want to know
from the hon. Minister what machinery he
is going to set up for seeing that these big
dealers do not fleece the small retailers and
incidentally the common people who are
consumers. We are giving all support to the
Government in this emergency but the Gov-
ernment is not giving any support to the
common man. That is a dangerous thing.

There is also another aspect. Rice, pulses,
flour, they are all adulterated by mixture of
unedible things. Powdered stones and all such
things are mixed with rice, pulses etc.

[MR. Deputy CHAIRMAN in the Chair]
Unedible liquid is poured into edible oils.
Similarly some foreign liquid is poured into
kerosene oil. This sort of adulteration is going
on in respect of all things and ultimately the
benefit goes to the big trader in two ways, in
the form of more price and also evasion of
income-tax. Therefore there is no question of
controversy, quarrel ‘or acrimony here. It is a
question of finding out concrete steps by
pooling all our wisdom together in order to set
up a machinery which will restrain and prevent
the big dealers from gambling with the lives
and daily necessities of the common man.

SHRI BALACHAKDRA MENON (Kerala)
: Sir. this Bill is absolutely necessary so that -
we can to an extent see that the essential
commodities are in a way
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ii Balachandra Menon.] distributed to the
people at controlled rates. These amendments
are necessary but as has been pointed out there
are two accounts maintained by most dealers
and we are not in a position to find it out. Some
drastic action will have to be taken. If there are
complaints from individuals Government must
immediately move to find out. to seize
documents and to act on the complaints
quickly. These two accounts are kept in such a
way that one is for the Government and the
oiher is for themselves. This is what is being
done. Now kerosene and food prices in remote
areas go on increasing. You may be able to
control it here but in villages and in places
which are remote it is very , difficult to control
the prices. Unless we have popular committees
we would not be able to control the prices. 1
would therefore  suggest that popular
committees  consisting of Members of
Opposition parties should be set up at every
level and their complaints must be taken up and
the Government must act immediately.

It is only that way that we will be able to
control because, when a commodity is
scarce, there is always the possibility of a
black market price being charged for the
commodity.

SHRI N. G. GORAY (Maharashtra) :
There is artificial scarcity also.

SHRI BALACHANDRA MENON : Yes,
artificial scarcity; that is also there. So, this
can be checked only by popular committees,
and popular committees must be set up at alt
levels so that we can make use of these
committees to get the prices controlled. We
must insist on all merchants all over to put up
the price of every commodity, and it must be
exhibited in every place. This has to be done.
During a war period like this we must be in a
position to see that efforts are taken to see that
black-marketing is stopped and people's help
is seught for stopping blackmarketing. These
Clauses are necessary but by themselves they
will not be of much use unless there is a
popular, vigilant people's leadership which
will check and help the Government to control
the prices. For example, we have fixed a
certain price. There is some unofficial
rationing in Kerala. In other States there
might be rationing which will have to be kept
going strictly. There will be the surplus rice
that will come to the market. You must be in
a position to fix up even
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the price of such rice, which can be had in
addition to the rationed rice, at a certain
price. That is necessary. Unless that is done,
there will be blackmarketing. So, there will
be a fair price as well as a ration price. Both
will have to be fixed up. Tt is only within
that limit that the merchants can be allow
ed to sell their commodities, especially
essential commodities. That is one sugges
tion which 1 wanted to make. When we
don't have rationing throughout and when
it may not be possible to have the essen
tial commodities at reasonah
an
d
when you are not in a position to supply
them through Government agencies there
will be the necessity that some amounts of
essential commodities have to be sold in
the open market. But they miK also have
s> fair price and they will have to be fixed.
Another thing that | would like to suggest
is that Government must take over the dis
tribution of at least some of the mostim
portant essential commodities. Unless that
is done you wiH not be in a position to
assure the ordinary people the possibility of
getting food, edible oil and such other abso
lutely necessary articles of daily use. 1
would therefore suggest that the Govern
ment take over the trade in these essential
commodities. A certain amount will be
directly given by them. The rest can be
allowed to be controlled by market forces,
but there also the price will ‘'-ave to be
fixed. These are the two suggestions that |
wanted to make.

SHRI CHITTA BASU (West Bengal) :
Sir, | shall restrict my commentsto ihe
limits of the Bill. Sir, in the proposed
amendment it ha.s been suggested that the
prices for the foodgrains or other cereals,
which will be given by the Government to
the purchaser, will be the controlled prices
or, tn the absence of any controlled p
some price which has got some relation with
the post-harvest period. This I think is the
Government's intention in this amendment.
Sir. there are two prices. There is no doubt
about it. Some prices are controlled and
some prices are not controlled. But there
role played by the Agricultural Prices
Commission and they fix up certain floor
S, some prices in relation to certain
crops, for example jute, raw cotton. Sir,
under the provisions of the Act raw jute
and raw cotton can also be taken hold of

by the Government; they may be purchase.!
by the Government. Their prices are not
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controlled; the Agricultural Prices Commis-
sion merely fixes certain prices which we all
support prices.

Again, the support price is invariably lower
and much lower than the prevailing rprice in
the market, | think you will agree with me that
in the case of cotton it is much lower than ihe
prevailing market price. In this case if the
Government want to purchase that
commercial crop from any cultivator, they
will pay only the controlled price or in the
absence of it some price having relevance to
the post-harvest period. In the matter of post-
harvest price it is said :—

"For the purposes of this sub-section,
"post-harvest period" in relation to any area
means a period of four months beginning
from the last day of the fortnight during
which harvesting operations normally
commence."

As is well known to every body, the ordinary,
poor peasant cannot withhold his stock.
Immediately after the harvest the crops are”
taken possession of by the big moneylenders,
the rich peasants or the middlemen and the
Government will have to purchase from them.
In that process ihe poor agriculturists and the
poor cultivators are deprived of a
remunerative price or a just price, but when
the Government purchase that from the
ordinary cultivator, under the provisions of
this Bill, they will pay a price only in relation
to the postharvest period. The post-harvest
period price is invariably lower than the price
which is prevailing after six months or ten
months or towards the end of the season. This
provision is of a permanent nature. | would not
have raised this question at all had it been only
of a transitory nature. It is going to he
permanently on the Statute Book. Therefore,
for all time to come, so long as this Act
remains, the poor agriculturist will be deprived
of a legitimate and fair price for his crop, T
would suggest that the Government should
give some thought, so that the poor
agriculturist will not be deprived of a
legitimate price under the provision of a so-
called post-harvest period price. The post-
harvest period price is normally much lower
than the legitimate, just and fair price.
Therefore, | want this point to be taken note
of.
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As regards the price rise, this is not the
occasion to discuss it. 1 feel that if the pro-
visions of this Act are to be given effect to,
the Government should come forward with a
measure to take physical control of certain
essential commodities and for that purpose
monopoly purchase by the State of foodgrains
and commercial crops is a necessity. In the
absence of such a policy, the price rise cannot
be arrested. In the case of monopoly purchase
of agricultural produce, the poor agriculturist
should be ensured a fair price. Therefore, on
the basis of these major promises the Essential
Commodities Bill should recast. Only if it is
recast there will be benefit both to the con-
sumer and to the poor agriculturist Otherwise,
it will become a permanent headache to the
poor agriculturist.

DR. K. NAGAP PA ALVA (Mysore) :
Sir, this is a very important amendment to
the already existing Act. Pi haa
given rise not onlv to many problems but also
difficulties. ] want to particularly emphasise
the importance of implementing this Act at
this critical juncture it! the history of our
country when every effort has to be made to
defend the countiy with the unity of the
people.

We have to remember that India is rural
India. So, while we implement this Act.
every effort should be made to see that we
give the fullest satisfaction to the people,
that these essential commodities are avail
able to them. | must say particularly that
when there is emergency and war anti-social
elements and even infiltrators and other
anti-national elements have an upper ‘and.
There is a feelim: everywhere in 'his coun
try that when an emergens. - this kind
comes, when the people are in difficulty,
anti-social elements have an uppe hand and
greater attention must be pai t see that
the prices of food articles and i not
go up. Forthat, il isvert that
peopled resistance movement is encouraged,
particularly the women's organisations
should be alerted to see that t"e price resis
tance movement becomes and
stronger.

There is another point which | would like to
say and that is about the businessmen and
traders. They smuggle these articles and carry
them off in their vehicles. We have the bitter
experience that it has become
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[Dr. K. Nagappa Alva.] diffcult to prevent
this smuggling and .smuggling of timber,
particularly of .sandal. And | am glad that
here is a provision to seize the vehicles and
that has to be applied. It is also very
necessary that summary trial under clause 4
should not be merely for namesake, but
summary trial wherever necessary should be
strictly enforced.

Another point which ] want to emphasise is
the menacing effect of adulteration of
foodstuffs. It has been seen that the  mer-
chants and the traders have succeeded in
fooling the Government and in adulterating the
foodstuffs. li ha.s been their job also here as
to find out methods how to come out of such
things. | may also utter a note of warning to
the  Government that antisocial elements
particularly come out  on such occasions
with donations and other things for the war
effort; at the same time they also increarse
their trade with corrupt practices; they
smuggle and indulge in adulteration of
foodstuffs. Also, there are certain articles
which do not come under the purview of this
Bill. We should see that the prices of those
articles are also not raised and those who
indulge in such corrupt practices must be
booked and punished ruthlessly. About
prevention  of adulteration of foodstuffs,
this is the one opportunity, the greatest
opportunity, foi the Government to have the
cooperation of the people. 1 am making a
suggestion in that connection that at all
levels and oar-ticularly in the villages, the
village leaders have to be taken into
confidence so that they may give their fullest
cooperation. | may say here that T had the
occasion to go to Egypt and there | just wanted
to know why the people were backing Nasser
with all  enthusiasm in spite of all the
difficul-They said that the price of the food-
stuffs had not risen. The price of bread
tliere has remained steady. So, all these
consumer goods, food articles and other
things should not rise in price, any rise
has to be resisted.
With these words. | support the Bill.

SHRr GHANSHYAM OZA : Mr. Deputy
Chairman. Sir. | am grateful to the hon'ble
Members for suporting the amendments that |
have brought forth. Opportunity has been
taken to express concern about the rising
prices, about the non-availability of
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certain consumer goods and about the
implementation of the Act. | will take the
points first made by Mr. Chitta Basu because
it has something to do with one of the
amendments which | have brought forth.

He expressed concern that the post-har-
vest price will be inequitable to the pro-
ducers.

SHRI CHITTA BASU : Small producers.

SHRI GHANSHYAM OZA ; Small or
big. It is not going to be inequitable to any
producer, j wish the hon'ble Member had
read section 3(ii) (f) he would have seen
that this relates to ;

“for requiring any person holding in
slock any essential commodity to sell the
whole or a specified part of the stock to
the Central Government of a State Gov-
ernmen: or to an officer or agent of such
Government or to such other person or
class of persons and tn such circumstances
as may be specified in the order."”

This is done mostly after the goqds have
passed the hands of the cultivator. Some
business men purchase goods when the
prices are very low soon after the harvest.
The store them atta* later on they try to
charge higher price from the consumers. At
the time of the harvest the prices are at a low
level. And, therefore, only post-harvest price
will be given to the persons from whom
goods h,i\e been procured under section 3f

li)(I

SHRi CHITTA BASU : It is not meant lor
purchasing if it is a matter of anti-hoarding.

SHRI GHANSHYAM OZA: You know the
Food Corporation has been cons-tituted. i
gives support to agricultural prices. It
procures foodgrains directly from the
agriculturist. This has also a different ng
altogether. It is not meant for procuring
foodgrains from the producer or agriculturist.
It is meant against only persons who have
stored them. We do not want to give them
any benefit of hoarding.

SHRI A. D. MANI (Madhya Pradesh) :
Cu a point of clarification. Apart from oils
and foodgrains and so on, this blackmar-
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keting is also going on in medicines also.
There is lot of blackmarketing going on.
Stocks are being hoarded. And | can tell
information  of the  hon'ble Minis
ter that the tablet, diabenese. which is re-
tor diabetic patients is not available
in many towns. May | request him to
a ihe House that he would includ”

also in the list of essential eom-
mod:

SHRI AKBAR ALl KHAN (Andhra):
It does not come in his purview.

, SHRI GHANSHYAM OZA Leave
patients alone. Let us come to the non-diabetic
people. We know. Sir, that drugs have been
covered by the Essential Commaodities Act. As
far as my knowledge goes, on every packet of
drugs there is price given. Drug is an essential
commodity. The prices are controlled. As far
as my knowledge goes, subject to correction,
every packet of a drug has got to display x at
which it is to be sold.

SHRI  AKBAR ALT KHAN: It dis-
appears from the market.
SHRI GHANSHYAM OZA | , was first th
the prices...
~MR. DEPUTY CHAIRMAN :  First hear

him

T GHANSHYAM OZA : \h a general way |
would say that we are not taking ion of just
putting the legislation
00 t Statute Book as some hon'ble Mem-
1. have observed. We want the co-ope-
ratioa of the people at every level to see

the goods are sold at fixed prices and

ilable to the consumer.

I SASANKASEKHAR SANYAL :
co-operation do you want'.'

SHRI GHANSHYAM OZA ; Whenever you
come across a case you must immediately go
to the nearest authority and oal thai goods are
not available or are hoarded or higher prices
are being charged. We have constituted
Citizens Council, Consumers' Resistance
Council, and so on. Women's Council has also
been set up. v. ith the co-operation of all these
bodis we hope that particularly in these! titties
we will be able not only to curb 1135RSS71—
2
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hoarding but also to regulate the prices. In this
juncture, if you do not extend co-operation to
the Government authorities, | do not think we
can have the Act successfully implemented.
So, | would not take more time of the House.
Some other points have also been made and
we have taken note of them.

SHRI GANESHI LAL CHAUDHARY
(Uttar Pradesh) : The public is co-operating
with you. Sir.

SHRI GHANSHYAM OZA : We are
thankful for the co-operation. Tf there is atry
complaint, it can be reported to the nearest
authority. For example, in the Delhi
Administration several Inspectors have been
appointed and several shops have been opened
for supplying goods at fair prices. We have
delegated all these powers to the States and the
Union Territories, and they are constituting
several authorities to cope with the situation.

So, | hope the House will excuse me if | do
not say more. | am thankful to the Members
for their support.

MR. DEPUTY CHAIRMAN : The ques-
tion isj
"That the Bill further to amend the

Essential Commodities Act, 1955, be taken
into consideration."

. The motion was adopted.

MR. DEPUTY CHAIRMAN ; Now we
shall take up clause by clause consideration of
the Bill.

TVIt
Clauses 2 to 5 were added to the B.II.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI GHANSHYAM OZA : Sir. | move:
"That the Bill be passed."

The question was put and ihe motion was
adopted.



